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DELIII LEGISLATIVE ASSEMBLY
BULLITIN PART-II . ’
(General information relating to Le¢islative & other matters)
wecnesday, October 18, 1995/Ashivina 26, 1917_(Sak§)f'

No. 220
DEVENTION AND RELLASD OF A MEMBER

The following wireless message cdated 17,10,1995
addressed to the Hon'bDle Speaker, Delni Legislative Assembly
from the Addl. Deputy Commnissivner,of Police, South Distt,,
New Delhi was received on 13th October, 1995,

"I have the honour Lo inform” you that Shri Shish

Pal, Hon'ble Mempber of Legislative Assembly,‘N.C.T,

of Delhi alongwith Nis. other 414 supporters was

detained under section 65 Of Delnhi Police Act, 1978

for disobeying -the lawful directions of Police from

'T' point, Shahecd Jeet Singh Marg service road :

Instjitutional ared, llew Delhi at 1,15 P.M. on 17.10.19%3

He was releaséd at. 2,00 P.M. ffom'Poiice Staticn,
fauz Khas, New Delni, the same day, d.8. 17.19.1995.

P.N. GUPTA
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